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. 8 W  Kaaga; What for?

Shri KaMlwat: May I know whether 
that particular suggestion will be 
reduced to a suggestion relating to 
appointment of judges only in the 
different zones, that is to say, one 
judge will not be transferred to 
another zone?

Btoi Datar: I have not got before me 
the minutes of the proceedings of the 
Zonal Council. So, I am not in a posi­
tion to state whether this particular 
aspect of the question was considered 
then.
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Shri 8. ML Baaerjee: May I know
whether this Committee has alao 
considered the question of the replace­
ment of the contract system by d «p«n .. 
mental work?
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1aria* W tfttl*; 11m terms at this 
reference of this Committee were:

(1) To compare the specification* 
used by the MBS vis-a-vis 
CPWD, Railways and private 
enterprise;

Cl) To determine what changes 
should be made in the specifica­
tions with a view to bringing 
down the cost of construction;

(S) To examine whether use of 
timber can be encouraged in 
order to meet the deficiency of 
iron and steel;

(4) to examine whether the open 
verandah in the single officers’ 
quarters can be closed to pro­
vide another room;

(5) to consider whether the height 
of the rooms in hot places can 
be increased on no cost basis; 
and

(6) to examine whether any im­
provements in the type/design 
of quarters can be made with­
out additional cost.

These were the terms of reference 
of the Committee. The particular 
question which the hon. Member has 
put has already been dealt with by 
another committee, which was ap­
pointed, and the report of that com­
mittee has been submitted long ago.

Shri 8. C. Samanta: May I know 
when this Construction Committee 
was set up and when they began their 
work actually?

Sardar Majithia: Hie Committee 
was appointed sometime in early 1956; 
to be exact, on 9th May 1958. They 
started work two months afterwards.
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J Shrl Bhakt Darshan:

Shri D. C. Sharma:
------■) Shri AJit Singh Sarhadl:

I  Shri Hem Baj:
Will the Minister of Wo aw Affairs

be pleased to vtter to the reply given

to Starred Question 
November, 195? and state:

(a) whether the Government ium  
since finalised their proposals to
the Arms Act; and

(b) whether proposals in this regard 
were invited and received from all the 
State Governments?

The Minister of State la the Mfaria- 
try of Bone Affairs (Shri Datar): (a)
The matter is still under consideration,

(b) Yes.
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Shri Da tar; The State Governments 
have been consulted as their views 
have to be taken into account After 
the Bill has been finalised, we shall 
circulate it to the State Governments 
and ascertain their reactions. Then 
the Bill will be introduced here.
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Shri Datar: That depends upon how 
the State Governments deal with 11 
As soon as we receive their views, wo 
can proceed with it almost immediate­
ly.
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Shri Datar: We have got the views 

of all the State Governments.

Shri Thimmaiah: May X know whe­
ther the draft has bam ebcolcted to




